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REPORT OF THE JOINT COMMlTI'EE ON OFFICES OF PROFIT 

I 

INTRODUCTION 

I, the Chairman of the J omt Committee on Oftices of Profit, 
having been authorised by the Committee to resent the Report on 
their behalf, present this their Seventh Report of the Commtttee. 

1.2 The matters covered by the Report were considered by thC" 
Committee at their sittings held on 21st September, 9th, 26th. uc' 
27th October, 1987 and 4th and 25th January, 1988 .. Minutes of tbes r 

sittings form part of the Report and are at Appendix. 

1.3 The Committee examined the composition, character, faDe-
tions etc.. of 28 Committees/Boards etc. constituted by the Central 
and State Governments and the emoluments and allowances payable 
to their members, non-official Directors, Chairmen etc. with a view 
to consider whether holders of offices on these bodies would fncar 
disqualification under article 102 of the Constitution of India. 

1.4 The detailed information regarding the composition, eharaeter, 
functions, emoluments and allowances payable to the members of 
these bodies was furnished by the concerned Ministries/Departmalts 
of the Central Government and the State Government& 

I 

1.5 The Committee considered and adopted the Report at their 
Bitting held on 1st December, 1988 .. 

1.6 The Committee wish to express their thanks to the Mlnisb:les/-
Departments of the Central and State Governments who have tar-
nished information desired by the Ccmmrlttee. 

NEW DELHI; 
1st December, 1988 
10th Agrahayana, ·1910 (5) 

KUMARI KAMLA KUMARI 
Daainrae.n _ 

Joint Committee on OfJices of Profit. 
. - I 



II 

~ CTedit ~antee CorpomtioRof India Umitet1 
(Miftbtry of Commerce) 

2.1 The Committee note that the non-offictal Directors of the 
tipol't Ctec1it Guarantee· Corpo~ation < of India Limited are paid 
'liitttia fee' a~ ,'the rate of RI. 100 'per slttirig, besides DA at the 

. rate of Rs. 200 and local conveyanCe allowance at the rate of 
88. 40 per day whiCh are ttdt covered 'by the 'Compensatory allow-
... ' as defined in section 2(a) of the Parliament (Prevention of 

< .. "'1 .. 

DiBqp~jfjcation) Act, 1959. The main functions of the Corpo~ 
"-' ' tiQn ~ to, encourage, facilitate and develOp trade between India 

,~ ~ther ,countries by providing insurance 'to exporters in respect 
~ rhik Of. non-payment and to proviae financial help besides em-
Pfuytng, ~DS are executive and financial in nature. The C0m-
mittee therefore recommend that the non-ofticial Directors of the 
said Corporation should not be exempted from disqualification for 
being chosen at or for being a member of Parliament. 

" 

Iftdustrial .Reconstruction Bank of India (MinistTy uf Finance) . 

2.2 The Committee note that the non-official Directors of the 
- Industrial Reconstruction Bank of India are paid besides T.A-, 
Sitting fee at the rate of Rs. 150 per Board meeting and Ra. 75 
.. 0mImlttee meeting. 'J'hey are also paid halting expenses upto 
Ra. 1251Jer day. The payment of sitting fee is not covered by the 
'compensatory allowance' as defined in section 2 (a) of the Parlia-
ment (Prevention of Disqualification) Act. 1959. Moreover, the 
Board of Directors exercises both executive and financial powers as 
the general JUperintendence, direction and management of the 
atrairs and business of the Bank are vested in the Board of Direc-
tors. Heaee the Committee recommend that the non-oftlcial Direc-
tors of IncIustr:W Reconstructlon Bank of India ,hould not N 
exempted from disqual1ftcation for being chosen as, or for being a 
member of Parliament. 

2 
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~N~l &.nk Pn 4gricult~"e QfJd ~-,Rur.al Deue~t(Afinilt'Jf 
• -oi . .Fi~~) 

-2.3 The Commit~ ~te ~t tPe nOD"()~~ptrecto~ of ~e 
.National Bank for Agriculture 8Jld Rural Development are prld 
besides T.A., sitting fee at the rate of Rs. 150/- per board meeting 
.~d Rs. 75/- -per Committee ,~ting. Tbw~e ~ .-~dhalting 
.xpeDSeS ·upto Rs. 12f;/- per d~y to cov.er ~ir. fo(xLand incjdent.aJs 
··The .payment of sitting f~ is not· cove~ '9Y the 'compensau,.r.r 
,allowance' as defined in section 2(a) of the Parliament ~veBtWo 
of Disqualification) Act, 1959. 

Moreover, the. Board of Directors exercises both executive and 
ftnanclal 'powers as the general superinten4enc.e, direction and 
management of the aftairs . and business of the Bank are vested in 

'- them. Hence the Commlttee recommend that the non-ofllcia1 
J)irectors of NABARD should not be exempted from disqualification 
for being chosen as, or for being a member of Parliament: 

CentralBom-d of Reserve Ba.nk of India (Ministry of Finance) 

2.4 The Committee note that the non-official Directirs of the 
Central Board of Reserve Bank of India are .paid sitting fee of 
Rs. 150/- per board meeti11g and Rs. 75/- per committee meeting 
besides halting expenses upto Rs. 125/- per day in addition to actual 
room rent, reimbursement of -~-journey etc. The payment of . 
sitting fee is not covered by the 'compensatory. allowance' as defined 
in. aeetion 2-(a). of;tbe ParHament(Prevention ofs Disqualification) 
Aet, 1959. Moreover,the ·general superintendence -of th~ affairs and 
management 'of --business of the Bank are entrusted· to the Board 
of D1reetors -of the Bank ·thus exetdsJng both executive and finandal. 
.powers. Hence -'the Committee are of the opinion ~-·that the non-
oftleial Directors of . the said -Bank .• hould not be uempted from . 
,disqualification for being' chosen as, or for being a member of 
Parliament. ;: :'! 

Central Boo"d of State Bank of India. (Ministry 'of Finance) 
, 

2..5 The Committee note that the non4Bcial Directors of· the State 
Bank of India are paid sitting fee at the rate of Rs. 150/- per board 
meeting and Rs.-.75/- per CQmmittee roeetingbesides halting ex .. 
penses upto Rs. 125/- in cash is addition ·to actual room charges, 
reimbursement of Air-journey etc .. The sitting fee is not CC)ver-

·ed by the . 'compensatory allowance' as defined in section 2 Ca): 
, of -the' 'Parliament tpreventionof DisquaJification) Act, 1959.Mo~ 
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over the non-ofticial Directors exercise both executive and financial 
poWers' -as the management,- general superintendence -and direction 
of the affairs and business of 'the'- Bank are vested in the Board. 
Hence the Conu:nittee :feel that the non-ofBcial Directors .of the said 
Bank should nOt be exempted -froin disqu8lification for being chosen 
as, -or for being a member of Parliament. . -

The above recommendati~ is also in line with the recommenda-
tions of the Joint Committee on Offices of Profit (Seventh Lok 
Sabha) made in their Tenth Report paras 4.3 and 4.4 which read 
as follows:-

"The Committee note that the non-official directors of all the 
nationalised Banks are entitled to a sitting fee of Rs. 150/-
for attending each meeting of the Board alongwith travel-
ling and halting expenses. The payment of sitting fee 
admissible to them is not covered by the definition of 
'compensatory allowance' as defined in section 2 (a) of the 
Parliament (Prevention of Disqualification) Act, 1959. 
Besides, the Boards of Directors of all the Nationalised 
Banks exercise executive and financial powers. 

As suc~ the Committee feel that the directorship of all the 
Nationalised Banks ought to be disqualified and incluped 
in the Central List of the Second Schedule." 

• 
Erport-Import Bank of India_ (Ministry of Finance) 

2.6 The Committee note that the non-ofticial Directors of the 
Export-Import Ba~k of India are paid actual air fare, room rent 
besides sitting fee at the rate of Rs. 150/- per board meeting and 
:Rs. 75/- per Committee meeting and halting expenses upto Rs. 125/-
per day. The payment of 'sittini fee' is not covered by the 'com-
pensatory allowance' as defined in section 2(a) of the Parliament 
(Prevention of Disqualification)· Act, 1959. Moreover, the Board 

of DIrectors exercises both executive and financial powers as the 
general superintendence of the affairs and management of the 
husiness of the Bank are vested in the Board of Directors. Hence 
the Committee feel that the non-oftlclal Directors of the Exim Bank 
~hould not be f!%e1,r.pted from the disqua1ifteation for being choaen 
.as. nt" for being a member of Parliament. 

Deporit lmunmee cmd Credit Gut1rantee Corporatioft 
-(Min.istry Of Finance) 

2. 7 The Committee note that the non-oftlclal Directors Of the 
DapoIlt Insuranee and Credit Guarantee Corporation are paid actual 
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air fare, room .rent besides sitting fee at the rate of &s. 150/- per 
board meeting and halting expenses upto Rs. 125/- per day. The 
payment of sitting fee is not covered by the 'compensatory allowance' 
as defihed in section 2 (a) of the Parliament (Prevention of Disquali-
fication) Act, 1959. Moreover, the Board of Directors exercises both 
eXec'lltive and financial powers as the general superintendence of 
the afairs and management of the business of the Deposit Insurance 
and Credit Guarantee Corporation are vested in the Board of Direc-
tors. Hence the' Committee feel that the non-official Directors of 
the said Corporation should nCJt be exempted from disqualification 
for being chosen as, or for being a member of Parl,iament. 

Taraqui Urdu Board (Ministry of Human Resource Development-
Department of Education) 

2.8 The Committee note that the non-official members of the 
'Taraqui Urdu Board are paid TA & DA at the maximum rate of 
Rs. 75/- w~oh are <;overed by the 'compensatory allowance' as 
defined in section 2 (a) of the Parliament (Prevention of Disquali-
fication) Act, 1959. The function of the Board being to advise the 
Government for the development of Urdu Language is advisory in 
nature. Hence the Committee feel that the non-official members 
.of the said Urdu Board should be exempted from disqualification for 
being ehosen as, or for being a member of Parliament. 

Standing Committee on Educational Statistics (MinistTy of Human 
Resource Development-Department of Education) 

. 
2.9 The Committee note that the non-official members of the 

Standing Committee on' Educational Statistics were paid TA & DA 
at the maximum rate of Rs. 75/- per day which is covered by the 
~ompensatory allowance' as defined in section 2(a) of the parlia-
ment (Prevention of Disqualification) Act, 1959: The main func-
tions of the Committee are to review the progress of collection of 
Educational Statistics and to make suggestions for improving the-
organisatiPll8l arrangements for collection and ais-semination of 
educational date. As such, the functions of the Committee are 
advisory in nature. lIence the Committee recommend that the non-
official members of the said Standing Committee should be exempted 
from disqualification for being chosen as, or for being a member of 
Parliament. ' ! 

Ittdian Institute of Acloonce StUdy, Shimla (Ministry of Human 
ResOU7'ce Development-Department of Education) 

2:10 The Committee note tliat the non-ofticial members of the-



... 

6 

-Indian 1DJCltu1e Of Advance Study, Sbhn1a -are pJid -TA/DAat the 
. Government· of India rates <JDa'l'imum DA ll.a. 75/-) whith are 
covered bytbe 'cCJlll,PeDS8tory allowance' as 4iefined in section 2 (a) 
'of the'Parliament (Prevention of Disqualification) -Act, 1959. The 
Indian Institute· of Advanced· Study is an iJistitution set llP for the 
promotion of creative thought in areas haVinghum.aD aigDiftcance 
and provtd1J:l, an enVironment suitable for economic research 
especially in the field of Humanities, Indian Culture, Comparative 
. Religion, Soc1al and Natural Sciences etc. The Institute is responsi-
ble for -the management, functioning, administration etc. of the 
institution. A. such, th~ Institute exercises both executive and 
financial. powers. Hence the Committee feel that the non~a1 
members of the said Institute should not beerempted from disqualifl,. 
cation for being chosen as, or for being a member of ~arliament. 

J ndian CouftCil oj PhiloBophicCll ReBe4rch, New Delhj.., (tHini.my of 
Hum4ft Resource Development-Dep4rtment of Educ4tW.) 

2.11 The Committee note that the non-ofticiaf·members of the 
Indian Council of Philosophical Research, New·~ are p8ld TA 
& DA at the maximum rate of Rs. 7S/-' which are covered by the 
~pensatory allowance' as deftnedin section 2(8) of the 'ParUa-
.lDent(Prevention of Disqualiftcation) Act, 1.9. The funettens of 
the COllncll being proper administrBtion of and· maDagement of tile 
a1fairs of the mdian Council of Philosophy, are executive and 
financial in nature. -Henee the Committee recommend that the non-
official members of the said Indian Council ,hould not be uemptecl 
from disqualification for being chosen as, or for being a member of 
Parliament. 

Standing Committee on Socia-Economic iftdicator, 10r -Momtoring 
and Evaluation of Ag7'4rian Refm-mB and ftu~41 ~t 

(Minimy of PlcJnning, Department of ~) 

2.12 The Committee note that the non-oftictal membe·s of the 
-Standing Committee on Socia-Economic Indicators for Monitoring 
and Evaluation of Agrarian Reforms and Rural Development are 
paid TA & DA at the Government of India rates (maximum DA 
Rs. 75/-) which are covered by the 'compensatory aDowance' as 
defined in section 2(a) of the Parliament (Prevention of Dlsquall-
fieation) Act, 1959. The functions of the Committee being to suggest 
and develop appropriate set of Socio-economic Indicators for 
Asuarian ReformJ and Rural Development are advtsery in nature. 
Hence the ('..om",H~ f~l tl,~t the non-oftlcial members of the satc1 
Standing Committee .hould be exempted from disqualification for 

. "being cboeen as, or for being a member of ParHament. 



.1 

,steering C~ to ~t.U&e Plan Scheme 0. .rtlCl7u1#d1M-
tiO. of Clfulijic4tioJ1. (MimstTlIoj .PZcInn.ial1~ . 

~13 The Committee net;e'lhat the D~~xMliibeb 'of' the 
Bteering ·Committee to implement the plaJitSt!betDe on stariaarcn.a. 
tion of Claa&iftcatiCSn are paid TA -&])A' as hte~ iirm)fi~bIe to ';gi-ade 
'A' omcer. ,Of the Goveniinent of 1ndia '(ri1~1datuinlDA.: Rs. 75/~) 
and theBe are covered'by the 'comPensatory all~~~.,~ defined 
in section 2(a) of the Parliament (Prevention. uo£ ~Cation) 
Act, 1959. The ~fanetions of the Coxnmfttee ire to_der and 
examine the proposals on harmonrsation/re~on 1>f "world"leVel 
classification receIved from the United Nations Statistical ,0IlCe aarI 
other International Organisations and Study their relevance to 
national classifications covered under the . plan schemes.'such as 
common project nomenclature, National classification of occupation 
and National industrial classification besides decidingtli'bout:the work 
progra' nme under the Plari Schemes on standaTdisirtitJn cJfc1assJJl-
cation. All these functions are purely advisory in nature.:Hence 
the Co: nmittee recommend that the non-official members Jof -the said 
~~rin r ·Committee .hould be exempted 'from' ,dbfquaHfieation 'for 
being chosen as, or for being a -me~ber of -Parliament. 

4dvisory Committee on National Accounts SttJt;gtics .(Mininry 01 
PlAft.ning Department of Statimca) 

2.14. The Committee note that the non ... official'members iof the 
Advisory Oomm ttee on Nat;onal Accounts-S~t:sties ~are l)aid TA 
& DA as admic:;c;·h le tr) qrad~ T officers of the· GoverrUrientof ltima 
(Maximum DA Ra. 75/-) and these are covered by the 'com~­
+nyoy allowance' as defined in section 2 (a) of the Parliament (Pre-
vention of Disqualification) Act. }959. The main functions of the 
. ~Olnmittee are to review the data base and advise on· data' 'collection 
through Sample Surveys for national accotmts statistics and to 
examine the methods and procedure adopted by the United ·Nations 
~tatistical Oftlce and the World Bank and suggest -for poss;ble 

. improvements in the methods and procedures adopted by United 
1\Tat ions Statistical Offtce and the World Bank. As such the fune-
Hons are advisory in nature. Hence the Committee feel that the 
non-offieial members of the said Advisory Committee Bhodtd be 
e>:r.em.f)ted from disqualification for being chosen as, or for being a 
member of Parliament. I 

Steering CommittpD of"", th.e T~1.tInt{ Deve10pmeftt Authority 
-(Plcm.ning Commission) 

2.15 The Committee note that -the non-ofllcial·members 'of the' 
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SteeriDJ Committee for the Ialand Development Authority are paid 
1'A ihd DA as admissible to Grade I Of1icers of the Government of' 
India (Maximum DA Rs. 75/-) Wlhich are covered by the 'com-
pensatory allowaDee' as defined in section 2(a) of the Parliament 
(Prevention of Disqnaliftcation) Act, 1959. ~e functions of the 
Steering co.mmttee are to identify programme and to advise on 
working out the lm.plementatlon strategy for development of the 
Islands .. As such, the functions are advisory in nature. Hence, the:-
Committee feel that non-ofllci8l members of the said Steering COIJl-
lnittee ahoulcI be e:eempted from disqualiflcation' fo.1' being chosen 
as, or for being a member of Parliament. 

ls14nd Development Authority (Planning Commission) 

2.16 The Committee note that the non-official members of the 
Island Development Authority are.paid TA and DA as admissible 
to Grade I 0JBcers of the Government of India (maximum DA 
Rs. 75/-) widch are covered by the 'compensatory allowance' as 
defined in Section 2 (a) of the Parliament (Prevention of Disquali-
fication) Act, 1959. The main funetions of the Island Development 
Autrorlty are to deelde on policies and programmes for an inte-
grated development of Islands keeping in view all aspects (\f 
environmental protection as well as the special technical and scienti-
fic requirements of the islands and to review progress of develop-
ment. The functlcms are thus baslc.aUy advisory in nature. The 
Committee, theretore, recommend that the non-oft\cial members of 
the Island Development authority .hould be e:cem:pted from dis-
qualification for being chosen as, or for being ., member of Parlia-
ment. 1--' r"" ..... ..,... .. -.-- " • 

PaM of IftdUltri41 Econom.istl (Planning Commusion) . 
2.17 The Committee note that the non-oftlclal members of the 

Panel of Industrial ~omists are paid T A and DA as admissible 
to Grade r Oftlcers of the dovemment of India (Maximum DA 
~. '15/-)" wIdeh 1ft covered by -the 'compensatory allowance' as 
defined in section 2(a) of the Parliament (PrP.vention of DisquaU--
ftcatlon) Act, 1959. The main ftmctlons of the Panel being to review 
the state of the industrial economy is advisory in nature. Hence 
the Committee feel that the non-oftlclal members of the said Panel 
should be e:cemPted from disquaUftcatton f.1r being chosen as, or 
fOT being • member of. Parliament. 

~dtriBortt Commi1:tee Oft HiU Area, for the S~enth Ptcm 1985-90 
r(Pfatdftg Com_110ft,. 

2.18 The Committee note that the- ftGn-oflleial men:abe1'8 of the 
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Advisory Committee on Hill Areas for the Seventh Plan are paid 
'TA and DA as admissible to Grade I Oftit'ers 'of the Government of ' 
India (Maximum DA Rs. 75/-) which are covered by the 'compen-
satory allowance' as d~fined in section 2 (a) of the parliament (pre-
vention of Disqualification) Act, 1959. 'The main functions of the 
Committee being to advise on matters relating to planning for socio-
economic development of the hill areas are advisory in natur~ 
Hence the Committee are of the view that the non-official mmbers 
of the said Advisory Committee ahould be exe1nl1ted from disquali-
fication fc,r being chosen as, or for being a member of Parliament. 

Whether holding of the pon of Lecturer in the Co-operative E'Den.iflfl 
College Begusarai, Bihar constitutes an ofJice of profit under 
Govemment--queTy from Prof. (Smt.) Chandra Bhanu De11\. 
M~ , 

2.19 The Committee cOnsidered the request of Prof. (Smt.) 
Chandra Bhanu Devi, M.P. enquiring whether holding of the post 
of lecturer in the Co-operative Evening College, Begusarai, Bihar 
constituted an office of profit under Government. In thatconnectio:1, 
the Committee perused the following judgeme~t of the Election 
Tribunal, Nagpur, delivered in the case of Krishnappa, V. Naray_ 
Singh and others, where it has ·been held as fpnows.-

"A person serving as a teacher in a grant-in-aid school does 
, not hold an "office of profit under the Gov~rnment'· 

merely because the school receives grants from the Gov-
ernment for payment of a portion of the dearness allowance 
and the pay of the teacher. 

The most important test for determining whether an office is 
held under the Government is whether the power of 
appointment and dismissal vests in the Government." 
[1953 E.L.R. Vol. VII, p. 294] 

T'be Committee noted that the Principal of the Co-operative 
College Begusarai where Prof. C"andra Bhanu Devi, M.P. had been 
working as a lecturer even after her election as a member of Par-
liament and drawing salary both from the College and Parliament, 
has clarified the following points:-

c, (i) Co-operative ·Evening College, Begusarai is a college 
directly under L. N. Mithila University, Darbhanga and 
it is registered under the Societies Registration Act, 1860. 

(ii) The lecturers are anpo;nte<l by the. Vice-Chancellor on 
recommendation of University Service Commission. 
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(iii) Powers of appointment· and remGval of a lecturer rest-
with, the Vice-ChanceUor and the Sy.ndicate.. The Gov-
emment has nothing to do with it. 

(iv) Prof. Chandra Bh~. Devi. M.P. has been dr.wing a 
salary of' Rs. 24.';4.90. ~ month.. The ~ is paid fro~ 
the Uhiversity, Fun.d,. 

(v) The UDiversity Grants Commission and the State Gov-
ernment give buUdin.i grants to the college and· the col ... 
lege· dOes not get any financial aidfrt>m any other souree. 

(vi) The, L. N. )4ithila University is an autonomous Body.' 

In this connection the ~ommittee also noted that the Joint Com-
adttee on 0lBees of Priflt (Seventh Lok Sabha) had exami~ed a 
similar case and recommended as follows:-

•• • • • 
'!'be CommUtee eonc1ude that·in his capacity as the PJ:ofessor 

of the Panjab Univ~ty~ Shri V. N,;· Tiwari, !tiP .. is not· 
iloldtn& an '~ce of PlOfit uDder the Govemmenl' _ 
accordihg to the Panjab Unive!'ld.ty, the Senate of tbe 

. Panjab University is the competent. authority to appoiat 
and remove a Professor and the power of a~tment 
and removal does not rest with the Government. -More-
over, the University rules permit a member of the Faculty 
to be elected etc. as a member 0.1 a legis:ative body . 

• • • ." 
[JCOP-6R(7LS), p. 11] 

} The Committee also took note of another earlier case of employ-
ment of SIui II. L Sondhi, as a teacher in the Indian School of 
IDte.mational studies, which was a private body and so the Com-
mi~ at that time bad recommended that Shri Sondhi did not 
hold an 'o1Bce of profit under the government' and he did not, 
therefore incur any disqualiftcation by continuing simultaneously as 
a member of Parliament and drawing the usual salary & allowances 
as an M.P. in addition to his. salary as a teacher. [Joop-First 
Report (4LS), para 12]. 

In view of above, the Committee recommend that Prof. Chandra 
Bhanu Devi, }'{.P., in her capacity as the lecturer of a non-Govem-
ment college, is not holding an 'office at proftt 'under the Govern-
ment' as accord;n, to the Principal of the coll~e, the Vlce-Chance1-
lor is the ~t authority to appoint and remove a 1eeturer 
and the Govemment has nothing to do with It. 
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The Committee however note that under Article 103 of the Con--
atitu~ it is pr.ovided that '''if any question arises as to whether a 
member of either House of Parliament has becoVle subject to any 
of the disqualifications menti~ned in clause (1) of Article IOO, the 
question shall be referred to the decision of the President and his 
decision. shall be final and that before giving any decision on any 
8Ueh question, the President shall obtain the optnion of the Election 
Commission and shall act according to such opinion" and cons&-
quently the opinion of the Election Commission is effective and 
erucial in such matter. 

KeroIa -State Coconut ~lopment Corpor«tiott. (Keroltl) 

2.20 The Committee note that only the Chairman of theKerala 
State Development Corporation is paid an honorarium of Rs. 7501-
~ month besides provision of a car and other facilities .. The pay-
ment of honorarium is not cuvered by the 'compensatory allowance' 
as defined in section 2 (a) of the Parliament (Prevention of Dis-
qualification) Act, 1959. The main functions of the Corporation are 
to develop Coconut Industry by providing technical, financial and 
ancillary facilities through term loans, share participation or by 
furnishing" of guarantees and also to appoint staff for that purpose. 
As such the' Corporation exercises' both executive and financial 
POW!el'S.. Hence the Committee feel that the non-official Directors 
of the said Corporation including the' Chairman should, 'ROt., be 
ezem.pted from disqualification for being. chosen as, or, for being a" 

" member of Parliament. 

Kerala Agro Machinery Corporation Limited (Kerala) 

2.21 The Committee note that the non-official Directors of the 
Kerala Agro Machinery Corporation Lunited are paid sitting fee of 
Rs. 751- per sitting besides TA and Hotel expenses and Chairman 
is also paid honorarium of Rs. 7501- p.m. The payment' of sittJ..ng 
fee and honorarium are not covered by the' 'compensatory allow-
ance' as defined in section 2 (a) of the Parliament (Prevention of 
Disqualification) Act, .1959. ~e main functions of the Kerala Agro 
Machinery Corporation are to promote, establish, administer, own 
and run industries and facilities for the manufacture ()f Agriculture 
implements, Agiculture machinery and other material and equip-
ments which win hold the growth and modernisation of agricul-
ture, animal husbandrv. pou1trv, da~rying and fisheries. .As such 
the Corno~tion exercises both executive and f;nancial powers 
Hence the Committee are of the view that the non-oflieiaI members of " 
the said Corporation inclu~ingthe Chainn8Jl should not be exempted 
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from disqualification for being chosen as or for being a member of 
Parliament. ' . ,-:::.1 

B04f'd of Megha.l4ya Industrial Development Corporation Ltd.-
(MeghcllaflCl) 

2·22 The Committee note that the non-official Directors of the 
Board of Meghalaya Industrial Development Corporation Ltd. ~ 
paid sitting fee and TA and Chairman is also paid an honorarium 
of as. 7501- p.m. The payment of "sitting fee" and "honorarium" 
are not covered by the 'compensatory allowance' as defined in sec-

-tion 2(a) of the Parliament (Prevention of Disqua1i1ication) Act, 
1959. The business of the Company is managed by the Board. The 
functions of the Board are also to promote, establish and execu~ 
industries which are likely to promote or advance the Industrial 
Development of Meghalaya. As such, the Corporation exercises 
both executive and financial powers. Hence, the Committee feel 
that t4e non-official Directors' of the said Board (including Chair-
man) .hould not be uem.pted from disqualification for beiDg 
chosen as. or for being a member of Parliament. 

R4;utha:n. State HClj Committee-proposed to nominate Sh:ri 
MoM Ayub J{h,(m, MP. Clot a. member thet'eof 

2.Z'i At their sitting held on 30-6-87, the Joint Committee on ()fIleea 
.Of Profit (Eighth Lok Sabha) while examining the proposal of the 

Government of Rajasthan. to nominate Mohd. Ayub Khan, M.P. as 
Member of the Rajasthan State Raj Comnllttee had desired that 
further information on the following poin1s might be called for from 
the State Government for their consideration. 

"(1) What are the facilities provided to ~aj Pilgrims? 

(il) Detailed functions of the Haj Committee in regard t& 
execution and proper utilisation of the fund. 

,. 

(iii) Whether the state Haj Committee gives cash relief to 
th~ pilgrims and if so, the quantum thereof? 

(iv) Whether any guidelines have been issu~ by the State 
Government for the members of the Hal Committee for 
ensuring effective applicability and uniform approach to 
all the pilgrims; and 

(v) Whether the State Government have the discretionary 
powers to approve or reioct the reeommendavons of the 
Haj Committee or whether their recommendations are 
binding on the Government." 
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The Government of Rajasthan in their reply dated 21-8-87 stated 
as follows:-

,;.' .' ...., .". 

\' , 

"There is a proposal to nominate Shri Mohd. Ayub Khan 

M.P., ~ a non-o.fficial member of the Rajasthan Stat~ Haj 

~ommlttee. . ThIs membership is honorary. Only travel-

lIng and dally allowance, 'as per rules of the State Gov-

ernment. is payable to the members coming from outside 

Jaipur to partiCipate in the meeting of the State Haj Com-
mittee. 

The fund of the Rajasthan Stat~ Haj Committee is authorised 

to incur expenses froz:n this fund. Money can be utilised 

for the welfare of Haj Pilgrims from his fund. The 
items of expenditure at present are:-

(i) Expenditure over 'Kurra' /ceremoney/arrangement, etc. 
for selection of Haj Pil~s. 

(ii) Expenditure to be incurred by Haj Volunteers (Khu-

dam-ul .. Huzzaz) to be nominated in Saudi ,Arab on 

behalf of the Rajasthan State Haj Committee for cater-
ing to the needs of pilgrims. . 

(iii) Pllblicatio~ of Haj Guide. 

(iv) Remuneration pajd to Haj Assistant for performing Haj 
duties, . 

No cash assistance is provided to pilgrims proceeding on Raj 

by the State Haj Committee. 

The difficulties faced by Raj pilgrims of the Rajasthan State 

Haj Committee on being pointed out ,by the members are 

discussed in the meetings of the Committee held from 

time to time and decisions are taken to remove thos~ 

difficulti~s. All members of the Committee are invited to 

participate in the 'kurra' org~sed for selection of Raj 

pilgrims according to the prescribed quota. Important 

. directions/press nqtes, orders etc. received from the Cen-

'tral Haj Committee, Bombay from time to time are cil'eu ... 

lated among all the members of the Committee. 

The recommendations of the Rajasthan State Haj Committee 

are only a sort of advise to the Central Raj Committee. 

Bombay; Ministry 'Of External Affairs, Government of 

India ·and to the State Government. The State Govern-

ment takes decision on the reconunendations of the St~t~ 
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Haj Committee keeping in view the merits of each case 
and the funds available with the Committee in the inte-
~ of the pil~ proceeding on Haj from the State .. " 

2.24 The Committee noted that the functions of the Rajasthan 
State Haj Committee are to assist the pilgrims and 1Jo advise on 
matters relating to Haj Pilgrimage. The functions are thus advisory 
in nature.' 

~;25 In view of .the position stated above by the State Govern-
ment of Rajasthan, the Committee feel that the non-official mem-
bers of the Rajasthan Haj Committee who are paid TA& DA which 
are cOvered by the 'compensatory allowance' as defined in Section 
2(a) "of the Parliament (Prevention of Disqualifi:ation} Act, 1959 
and the functions of the Committee being advisory in nature. the 
non-official Members (including the proposed nomination of Mohd. 
Ayub Khan, M.P. as a non-offici8I member) of the said Authority 
$hould be ezem.pted from disqualification for being chosen as, 01" 

for being a member of Parliament. 

2.26 In this CC!nnection, the Commit.tee also note that in a similar 
case 'of the Haj Committee, Bombay, the Joint Committee Qn Offices 
of Profit (Seventh Lok Sabha) recommended that their member-
ship ought to be exempt from disqualification vide Second Report 
(Seventh Lok Sabha)~ para 5.10. 

Tripura Industrial Development Co-rporation Limited 

2.27 The Committee note that the non-ofticial Directors of the 
Tl"iipura Industrial Development Corporation Ltd· are paid a fee of 
Rs. 501- per board meeting which is not covered by the 'compensa-

. tory allowance' as defined in Section 2(a) of the Parliament (Pre-
vention af Disqualification) Act, 1959. The main functions -of the 
Corporation are to promote. establish and execute industries. pro-
jects or enterprises for manufacture and production of plants, rna· 
chiVery etc. for i~dus1lrial development of Tripura. As such the 
Corporation exercises both executive and financial powers. Hence 
the Committee feel that the non-ofticial Directors of the said Cor-
poration should 'ROt be uempted from. disqualification for being 
chosen as, or for being a member of Parliament. 

Triput"a Jute Mills Limited 
2.28 The Committee note that the non-oflic!al members of the 

Tripura Jute Mills Limited are paid sitting fee of Rs. SOI- per day 
besides actual travelling allowance. The payment of sitting fee is 
not covered by 1Jbe 'compensatory allowance' as defined in section 
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2 (a) of. the P~liament (Pr~vention of Disqualification) Actt 1959. 
The ~ functions of the Tnpura Jute Mills Limited are to manage 
the busInesS of the Company and to carry on the business of spin-
~ers, weavers, manufacturers, balers and pressers of jute, jute cut-
tIngs. etc. As such, the Company exercises both executive and 
financial powers. Hence the Committee feel that the non-Qfficial 
members of the said Company s.hould not be exempted from dis-" 
qualification for being chosen as, or for being a'member of Parlia-
ment. 

Press Advisory Committee (TripuTa) 

2.29 The Committee note that the non-official Members of the 
Press Advisory Committee, Tripura are not paid any remuneration 
for attending meetings. The main functions of the Advisory Com-
mittee are to advise the Government in framing the advertisement 
policy and other matters pertaining to newspapers and as such 
the functions are advisory in nature. Hence the Committee recom-
mend that the non-official members of the said Committee should· 
be exempted from disqualification for being chosen as, or for being 
a member of Parliament. 

The TTipura Small Industries Corporation Limited, Agartala 
(TripuTa) 

2·30 The Committee note that the non-official Directors of the 
Tripura Small Industries Corporation Ltd. are paid Rs. 501- per 
Board meeting besides travelling allowance which is covered by 
the 'compensatory allowance' as defined in Section 2(a) of the Par-
liament (Prevention of Disqualification) Act, 1959. The main func-
tions of the Corporation are to advise, assist, finance. protect, and 
promote the interest of small industries in Tripura. The business 
of the Corporation is managed by the Board which is thus exercising 
both executive and financial powers. Hence the Committee feel 
that the non-official Directors of the said Corporation should not be 
exempted from disqualification for being chosen as, or for being a 
member of Parliament. '., 

T'11>Ura Board of Wakfs (Tripura) 

'2.31 The Committee note that the non-official me,nbers of the 
Tripura Board af Wakfs are paid only reimbursement of TA equal 
to double the actual Bus fare and DA @ Rs. 32! - which are covered 
by the 'compensatory allowance' as defined in section 2 (a) of the 
Parliament (Prevention of Disqualification) Act, 1959. The main 
functions of the Board are to administer the Wakfs institutions and 
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to maintain the Wakfs property besides granting loans, raising funds 
and executing schemes for development of Wakfs and trusts. As 
such, the Board exercises both executive and financial powers. 
Bence the Committee recommend that the non-ofticial members of 
1Ihe said Board should not be exempted from disqualification for 
being chosen as, or for being a member of Parliament. 

NEW DELHI; KUMARl KAMLA KUMAR! 
1. December, 1988 Chai:rm4'n, -- - --~-
10 Agr4haJl4f14, 191O.~) J ~t Committee on Offices of Pr~f£t. 
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" 

The Committee took up for consideration Memoranda Nos. 151 
and 154 to 157 relating to the following bodies constituted by the 
Central Government and State Government. 

Whether holding of the post of Lectturer in the Ccroperative Evening 
College, Begusarai, Bihar constitutes ttn office of profit under 
Government-query from Prof. (Smt.) Chandra Bhanu Devi, 
M.P. (MemorandUm No. 151) 

2. The Committee resumed consideration of memo.randum 
containing request of Prof. (Smt.) Chandra Bhanu Devi, M.P. 
enquiring whether holding of the post of lecturer in the Co-opera-
tive Evening College, Begusarai, Bihar constituted an office of 
profit under Government. After some discussion, the Committee 
perused the following judgement of the Election Tribunal, Nagpur, 
in the case of Krisnappa V. Narayan Singh and others, where it has 
been held as follows:-

"A person serving as a teacher in a grant-in-aid schOOl does 
Dot hold an "office of profit under the Government" merely 
because the school receives grants from the Government 
for payment of a portion of the dearness allowance and 
the pay of the teaeben. 

The most impartant test for determining whether an oftlce 
is held under the Government is whether the power of 
appointment and dismissal vests in the Government .. 

[1953 E:L.R. Vol.. VII, p. 2M] 

3. The Committee noted that the Principal of the Co-operative 
Evening College, Begusarai where Prof. Chandra Bhanu Devi, M.P ~ 
had been working as a lecturer even after her election as a member of 
Parliament and drawing salary both from the College and Parliament, 
has clarified the following points:-

"(i) Co-operative Evening College, Begusarai is a ~nege 
. direetly under L N. Mithila University, .Darbhanga and 
it is registered under the Societies Registration Act, 1.,. 

!'(tt) The "lecturers are appointed by the Vice-Chancellor on 
recommendation of University Service Commission. 

c 

'(Hi) Powers of. appointment and removal of a lecturer rest I 
with the Vice-Chancellor and the Syndicate. The Govern .. 
ment has notbfng to do with it. 
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.(iv) Prof. Chandra Bhanu Devi, M.P. has· been drawing a 
salary of Rs. 24~.90 per month. The salary is paid from 
the University Fund. 

(v) The University Grants Commission and the State Gov-
ernment give building grants to the college and the col-
lege does not get any financial aid from any other source. 

(vi) The L. N. Mithila University is an autonomous Body." 
• 

4. In this connection the Committee also learnt that the Joint 
Committee on Offices of Profit (Seventh Lok Sabha) had ~amined 
a similar case and recommended as follows:-

xx xx xx 

''The Committee conclude that in his capacity as the Professor 
of the Panjab University, Shri V. N. Tiwari, M.P", is not 
holding an 'office of profit under the Government' .as 
according to the Panjab University, the Senate of the 
Panjab University.is the competent authority to appoint 
and remove a Professor and the power of appointment and 
removal does not rest 'With the Government. Moreover, 
the University rules permit a member of the Faculty to 
be elected etc. as a member of a legislative body. 

xx xx xx" 

[JCOP-8R(7 LS), p. 11]. \ 

5. The Committee also took note of another earlier case of em-
ployment of Shri M. L. Sondhi, as a teacher in the 'Indian School or 
International Studies, which was a private body and so the Com- , 
mittee at that time had recommended that Shri Sondhi -did not hold 
an 'office of profit under the government' and he did not, therefore 
incu.r any disqualification by continuing simul~eously as a Member 
of Parliament and drawing the usual salary and allowances as an 
M.P. in addition to his salary as a teacher. 

[JCOP-First Report (4 LS), para 12].' 

6. In view of above; the Committee recommended that Prof. 
Chandra Bhanu Devi, M.P., in her capacity as the lecturer of a non-
Government college, was not holding an 'office of profit under the 
Government' as according to the principal of the college, the Vice-
Chancellor tWaS the competent authority to appoint and remove a 
lecturer and the Government had nothing to do with it. 
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7. The Committee however, noted that under" Articl~ 103 of the 
Constitution, it was provided that "if any question arises as to. 
whether a member of either House of Parliament has become subj~ 
to any of the disqualifications mentioned in clause (1) of Article 102, 
the question shall .be referred to the q.ecision of the President and his 
decision shall be final and that before giving any decision on any 
such question, the President shall obtain the opinion of the Election 
Commission and shall act according to such opinion" and conSequen-
tly the opinion of the Election Commission is effective and crucial 
in such matters. 

IndustTial ReconstTudtion Bank of India (Ministry of Finance)-
Memorandum N.o. 154 

8. The Committee noted that the non-official Directors of the . . . 

Industrial Reconstruction Bank of India were paid besides T.A., 
Sitting fee @Rs. 150/- per board meeting and Rs~ 75/- per Committee 
meetings. They were also paid halting expenses upto Rs. 125/- per 
day .. The payment of sitting fee was not covered by the 'compensa-
tory allowance' as defined in section 2 (a) of the Parliament (Pre--
vention of Disqualification) Act, 1959. Moreover the Board of Direc-
tors exercised both executive and financial powers as the general 
superintendence, direction and management of the aftairs and busi-
ness of the Bank were vested in the Board of Directors. Hence the 
Committee felt that the non-official Directors should not be exempted 
from disqualification for being chosen as, or for being a member of 
Parliament. . I j ; 

Central Board of ~eserve Bank of India (Ministry of Finance)-
Memorandu.m No, 155 

9. The Committee noted that the non-ofticial Director of the Central 
Board of Reserve Bank of India were paid sitting fee of Rs. 150/- per 
board meeting and Rs. 75/- per committee meeting besid~ halting 
expenses upto Rs.. 125/- per day in addition to actual room rent,. 
reimbursement of Air-journey etc. The payment of .sitting fee was 
not covered by the 'compensatory allowance' as defined in section 
2 (a) of the Parliament (Prevention of Disqualification) Act, 1959. 
Moreover the general superintendence of the affairs and manage-
ment of business of the Bank were entrusted < to the Board of lMec7. 
tors of the BanJc thus exemstng both executive and financial ~;-" Hence the Committee felt that the non-ofBdal Directors of the Bailk 
should Mt 'be exempted from disqualification for belrig chOSen- as,' 
or fOr being a member of Parliameitt. . 
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Central Board' ~f Stat~ Bank of I!'-dia' (Mi~istry of 
Finance) -Memorandum No. 156 

10 .. The Committee noted that the non-official' Directors- of the 
State Bank of India were paid sitting fee @ B.s. lool-per board 
meeting and Rs. 751- for committee meeting besides ~alting expen-
ses upto Rs. 125 in cash in addition to actual room charges, reimburse-
ment of Air Journey etc. The sitting fee was not covered by the 
'compensatory allowanc,~', as defined in sectioI\ ,2 (a) of the Parlia-
ment (Prevention 01 Disq,:"alification) Act, 1959. Moreover the non-
official Directors exercised both executive and financial PO'M!rs as 
the management, general superintendence and direction of the 
affairs and business of the Bank 'were vested in the Board. Hence the 
Committee felt that the non-official Directors should, not be exempted 
from disqualification for being chosen as, or for being a member of 
Parliament. • • 

The above recommendation was also in line with the recommen-
dations of the Joint Comrriittee on Offices of Profit (Seventh Lok 
Sabha) made in their Tenth Report para 4.3 and 4.4 which read as 
follows:-

£ 

"The Committee note that the non-official directors of all the 
Nationalised Banks are entitled to a sitting fee of Rs. 150/-
for attending each mee~ing of the Board alonkwith travel-
ling and halting expenses. The payment of sitting fee 
admissible to them is not covered by the definition of 
'compensatory allowance' as defined in section 2(a) of 
the Parliament (Prevention of Disqualification) Act, 1959 
Besides, the Boards of Directors of all the Nationalised 
Banks exercise executive and financial powers. 

As such the Committee feel that the directorship 'Of all the 
Nationalised Banks ought to be disqualified and included 
in the Central List of the Second Schedule." 

National Bank for Agriculture and Rural Development 
(MinistTy of Finance)-Mem.o1"a'71dum No. 157 

-' '. ' 

11. The Committee noted that the non-official Directors of the 
N ationa} Bank for Agriculture and Rural Development were paid 

< besides -T.A., sitting fee @ BS. 150/- per board meeting and Rs. 75/-
per Committee sitting. They were also paid halting expenses upto 
lls. 1251- per day to cover their fOOd and incidentals. 'nle payment 
'nf Sifting lee was not eovered by the 'compensatory allowance' as 
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defined in section 2 (a) of the Parliament (Prevention of Disquali-
fication) Act 1959. Moreover, the Board of Directors exercised both , , 

executive and financial po~rs as the general superintendence, 
direction and management of the affairs and business of the Bank 
were vested in them. Hence the Committee reconunended that the 

.non-official Directors of NABARD should not be exempted from 
disqualification for being cl10sen as, or for being a member of 
Parliament. 

, 
~ 

The Com.mittee then ad;ourned to meet again at 16.00 hours on 
Frid4y, the 9th October, 1987. 



XXXIX 
THIRTY-NINTH SITTING 

The Committee met on Friday, the 9th October, 1987 from 16.00 
, ~.to 16.30 hours. • ; 

PRESENT 

Kumari. Kamlci Kumari-Chairman 

( 

2. Shri Ajoy Biswas 

MEMm:as 
Lok Sabha 

3. Shri Ajitsinh Dabhi 
4. Shri Mahendra Singh 
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7. Shri Sohan Lal Dhusiya 
8. Shrimati Sudha Vijay Joshi 
9. Shri K. Gopalan 

10. Shri Puttapaga Radhakrishna 
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SECRETARIAT 

1. Shri O. P. Chopra-Senior Legislative Committee Officer. 

The Committee took up for consideration Memoranda Nos. 158 
to 162 relating to the following ComrnitteeslBoards e~. constituted by 

. the Central Government and State Governments. 

T4TC1qqui Urdu Board (Ministry of Human Resources Development-
Depa~nt of Education)-(Memorandum No. 158) 

2. The Committee noted that the non-offi.cial members of the 
Taraqqui Urdu Board were paid TA & DA at the maximum rate of 
lb. '75J- which was covered by the 'compensatory allowance' as de-
fined in section 2 (a) of the Parliament (Prevention of Disqualifica-
tion) Act, 1959. The function of the Board being to advise the Gov-
ernment for the development of Urdu Language was advisory in 

23 



24 
" 

natur~. Hence the Committee fel,t that the non-ofticial members of 
the said Urdu Board should be ezempted from disqualification 
for being chosen as, or for being a member of Parliament. 

~ ?ommittee on Educ4ticmal Statistics (Mtn.irt1"fI of Human 
Resource DeveZop'ment: -Department of Education) (Mem:ora.n.:. 
dum. No. 159) 

3. The Committee noted that the non-ofBcial members of the 
Standing Committee on Educattolial Statistics were paid TA &- DA 
at the maximum rate of Rs. 751- per day which was covered by the 
'compensatQry allowance' as defined in section 2 (a) of the Parliament 
(Prevention of Disqualification) Act, 1959. The main fuiictiQns of 
the Committee were to review the progress of collectioh 6f Educa. 
tiona! Statistics and to make suggestions for improvUig t'fie' organisa-
tional arrangements for collection and dis-semination of educational 
data. As such the functions of the Committee . were advisory in 
nature. Hen~e the Committee recommended that the non-official 
members of the said Standing Committee should be exem.pt ed from 
disqualification for being chosen as, or for being a member of 
Parliament. 

Iftdian Institute of Advance Study, Shimla (Mi'R~"!I of, ~~mtJn .Re-
source Development-Develop;frient of Edt&C4tibn) - (MemoTandum 
No. 160) 

4. The Committee noted that the non-018cial memb8rs of the 
lndian In;stitute of Advance Study, 8himla were P~ TA/DA at the 
Gov~nt of Inclia rates (maximum DA Rs. 75/-) which were 

_ covered by the 'compen~tory allowance' as defined in secq~n 2(~) 
of the Parliament (Prevention of Disqualification) Act, 1959. ~ 
'Indian InStitute of Advanced Study was an iDstltutton set up fOr th~ 
promotion of Creative tbougtlt in areas baving human significance 
and providing an environment sui~ble for econ~ research e,pe-
cl8ny in the field of Humanities, Indian Culture, Comparative ¥. .. 
8i~ Social and Natural Sciences. etc. The Institute w .. reSponsi~ 
for the mana~ement, functioning, administration etc. of the institu-
~iqn_ ,.As sucb, the Institute ex~ both executive and. ~1 
poVi.,r.. Hence the. Committee felt that thenon..oft$cial ~beTs of 
the IDStitute ,houu not be eMpted from disquauftcatlon for being 
~..hosen as. or for being a member of Parliament. 
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'l~n COU:~1 of Philo8CfPh~~1 ;Rese~rch} New Delhi, (Ministry of 
Hum.a.n Resource Deve'lopment-Departme.nt of Ed'Ucation)-

(Memorandum No. 161) 

5. TI,le C~mmi~tee nO~d that the non-official members of the 
I~n Coun~ of Philosophical Research, New Delhi 'were paid TA 
& DA at the maximum rate of Rs. 75/- which were covered by the 
'com.pe~torv allowance' as defined in section, 2 (a) of the Parlia-
~nt (~evention of Disqualification) Act, 1959. The functions of 
the Council bein~ proper administration of and management of the 
Wfairs of the Indian Council of Philosophy, were executive and finan-
cial in nature. Hence the Committee recommended that the non-
official members of the Council should, not be exempted from dis-
qualification for being chosen as, or. for being a member of Parlia-
ment " ..... 

Rajasthan State Raj Committee-froposal to nominate Shri Mohd . 
. Ayub Kha.n, M.P. as -4 member ihereof- (Memorandum No. 162) 

6. At their sitting held on 30.6.87, the Joint Committee on Offices 
of Profit (Eighth Lok Sabha) while examining the proposal of the 
Government of Rajasthan to nominate Mohd. Ayub Khan, M.P. as 
Member of the Rajasthan State Haj Committee ~d desired that 
further information on the following points might be called for from 
the State Government for their consideration. 

.... 

"(i) What are the facilities provided to Haj Pilgrims? 

(ii) Detailed functions of the Haj Committee n regard to 
execution and proper utilisation of the ftmd. 

I 

(iii) Whether the State Haj Committee gives cash relief to the 
pilgrims and if so. the quantum thereof? 

.(iv) Whether any guidelines have been issued by the State 
Government for the members of theHaj Committee for 
e!}suring effective applicability and uniform approach to all 
the pilgrims; and 

(v) Whether the State Government have the discretionary 
.powers to approve or reject the recommendations of the 
Haj Committee or whether their recommendations are 
binding on the Government." 
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7. The Government of Rajasthan in their reply dated 21-~ 

stated as follows:-

"There is a proposal to nominate Shri Mohd. Ayub Khan, M,P't-
as a non-ofllcial member of the Rajasthan State Haj Com-
mittee. This membership is honorary. Only travelling 
and daily allowance, as per rules of tlie State Government, 
is payable to the members coming from outside Jaipur 
to participate in the meeting of the State Haj Committee. 

The fund of the Rajasthan State Haj Committee is kept in 
bank saving account. The Committee is authorised to 
incur expenses from this fund. Money can be utilised for 
the welfare of Haj Pilgrims from this fund. The items of 
expenditure at present are:-

(i) Expenditure over 'Kurra' ceremony/arrangement, etC. 
for selection of Haj Pilgrims. ", 

(li) Expenditure to be incurred by Haj Volunteers (Khudam .. 
ul-Huzzaz) to be nominated in Saudi Arab on behaH 
of the Rajasthan State Haj Committee for catering to the 
needs of pilgrims. 

(iii) Publication of Haj Guide. 

(iv) Remuneration paid to Haj Assistant for performing Raj 
duties. ' 

No cash assistance is provided to pilgrims proceeding on Haj 
by the State Haj Committee. 

The difticulties faced by Haj pilgrims of the Rajasthan State 
Raj Committee on being pointed out by the members are 
discussed in the meetings of the Committee held from time 
to time and decisions are taken to remove those difftculties. 
All members of the Committee are· invited to participate in 
the 'kurra' organised for selection of Haj pilgrims accord-
ing to the prescribed quota. Important directions/press 
notes, orders etc. received from the Central Haj Commit .. 
tee, Bombay from time to time are circulated among all 
the members of the Committee. 

The recommendations of the Rajasthan State Haj Committee 
are only a sort of advice to the Central Raj Committee. 
Bombay; Ministry of External Affairs, Government of 
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India and to the State Government. The State Govem- . 
ment takes decision on the recommendations of the State 
Haj Committee keeping in view the merits of each case 
and the fu~ds available with the Committee in the interest 
of the pilgrims proceeding on Haj from the State." 

8. The functions of the Rajasthan State Haj Committee were to 
assist the pilgrims and to advise on matters relating to' Haj Pilgri-
mage. The functions were thus advisory in nature. . 

9. In view of the position stated above by the State Government 
of Rajasthan, the Committee felt that the non-official members of 
the Rajasthan Haj Committee Who were paid TA and DA which 
were covered by the 'compensatory allowance' as defined in Section 
2(a) of the Parliament (Prevention of Disqualification) Act, 1959 and 
the functions of the Committee being advisory in nature, the non-
official Members (including the proposed nomination of Mohd. Ayub 
Khan, M.P. as a non-offi.c~al member) of the said Authority shou,ld 
be exempted from disqualification far .being chosen as, or for being 
a member of Parliament. 

10. 'In this connection, the Committee also noted that in a similar 
case of the Haj Committee, Bombay, the Joint Committee on Officegc 
of Profit (Seventh Lok Sabha) recommended that their membership 
ought to be exempt' from disqualification vide Second Report 
(Seventh Lok Sabha), para 5.10. 

The Co'rnmittee then adj6urned to meet again at 1 .. 6.00 hours on 
Monday, the 26th October, and at 12.00 hours on Tuesday, the 27th, 
October, 1987, respectively. 
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FOR~~ SITTlNG 

. ~ C~ttee met ~n ,Monday,the 26th October 1987 #..om 16.00. to 16.45 hours. ',. ,'. , .. ,. ~., 

PRESENT 
Kumarj' Kamla KUmari--Chainnan 

2. ~ri Sl!:vad Dighe 

. . 
. MEMBERs 
Lok Sabha . 

3. Shri Sriballav Panigrahi 
4.Shri S. B. Sidnal 

Ra;ya S"bha 

5. Shri Soban La! Dhusiya 
6. Sbrimati Sudha Vijay Joshi 
7. Dr. H. P. Shanna 

SECRETARIAT 

• 

1. Shri G. S. Bhasin-Chief ,Legislative Committee 0fJicer 
The Committee took up for onsideratioD.Memoranda Nos. 163 to 

-.UrI relating to the following Board/Committees constituted by the 
Central Government and State Governments:-

Maha1'a.sht1'a State Land Use Board 
(Memorandum No. 163) 

2. The Committee perused the backgrOUDd note and functions of 
the Maharasbtra lAnd Use Board and desired that luther informa-
tion on the following points in respect of the Board might be called 
:for.fJDm the State Govemment for their consideration:-, 

(i) Detailed functions and powers of the Land Use Board in 
regard to execution and management of land and soU resour-
ces, i.e. whether the Board only gives suggestions and 
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makes recommendations or aetually undertakes implemen-
tation of the jobs recommended for proper utilisation of 
land~ 

(ii) WhethEU' the State Government has the discretionary 
powers to approve Or reject the recommendations of the 
Board and whether the recommendations of the Board are 
binding Qn the Government. 

Standing Comm.ittee on Socio-Economic indicators for Monitoring 
an.~ ~valuation of AgT4rian Reforms and Rural Developmen! 
(Mt,fJ,istry of Planning, Department of Statistics) - (Memorandum 
No. 164) . 

2. The Committee noted that the non-official members of the 
Standing Committee on Socio-Economic Indicators for Monitoring 
and Evaluation of Agrarian Reforms anI Rural Development were 
paid TA & DA @ Rs. 75/- (maximum) per day which were covered 
by the 'compensatory allowance' as defined in section 2(a) of the 
Parliament (Prevention of Disqualification) Act, 1959. The functions 
of the Committee are to suggest and develop appropriate set of Socio-
Economic Indicators for Agrarian Reforms and ~ural Development 
and . are advisory in nature. Hence the Committee felt that the 
non-official members, of the said Standing Committee should be 
exempted from disqualification for being chosen, as or for being a 
member of Parliament . . 
Steering Committee to implement the Plan Scheme on Standardisa-

tion of Classification (Ministry of Planning)-(Memorandum 
No. 165) 

• 
3. The Committee noted that the non-official members of the 

Steering Committee to implement the Plan Scheme on Standardisation 
of Classification were paid TA & DA as are admissible to grade CA' 
officers of the Government of Itldia (DA @ Rs. 75/- maximum) and 
these were covered by th~ 'compensatory allowance' as defined in 
section 2 (a) of the Parliament (Prevention of Disqualification) Act, 
1959. The functions of the Committee were to consider and examine 
the proposals on harmonisation/revision of world level classification 
received from the United. Nations Statistical Office and other Inter-
national Organisations and stUdy their relevance to national classifi-
cations covered under the plan -schemes such as common product 
nomenclature, National classification of occupation and National in-
dustrial classification besides deciding about the work programme 
under the Plan Schemes on standardisation of classification. All these 
functions were purely advisory in nature. Hence the Committee 
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reco~ended that the nOD-ofticlal members 0,1 the said Steerm, 
CODlJlllttee should be e:rem.pted from disqualification for being chosen 
as, or for being a member of Parliament. 

Advisory Committee on. National Accoun.ts, St4tistics, (Ministry of 
• Planning-Depttrtment of Statistics) - (Memorandum, No. 166) 

4. The Committee noted that the non-official members of the 
Advisory Committee on National Accounts Statistics' were paid TA & 
DA as were admissible to grade 'A' officers of the Govenunent of 
India (Maximum'DA is Rs. 751- per day) and these were covered 
by the 'compensatory allowance' as defined in section 2 <a) of the 
Parliament (Prevention of Disqualification) Act, 1959. The maiD 
functions of the Committee were to review the data base and advise 
Qn data collection through Sample Surveys for national accounts 
statistics and to examine the methods and procedure adopted by the 
United Nations Statistical Office and the World Bank and suggest 
for possible pprovements in the methods and procedUres adopted 
by United Nations Statistieal OfBce and the World Bank. As suc~· 
the functions were advisory in nature. Hence the Committee felt 
that the non-ofJicial members of the Advisory Committee should be 
ezempted from disqualification for being chosen as, or. for being a 
member of Parliament 

Press AdviSory Committee (Tripura) 
(Mem~randum No. 167) 

5. The Committee noted that the non-official Members of the 
Press Advisory Committee, Tripura were not paid any remuneration 
for attending~ meetings. The main functions of the Advisory Com· 
mittee were to advise the Government in framing the advertise-
ment policy and other ~tters pertaining to newspapers and as such 
the functions were advisory in nature. Hence the Committee recom-
mended that the non-oftlcial members. of the said Committee should 
be exempted from disqualification for being chosen as, Qr for being 
9 member of Parliament. . 

The Committee then adjourned to meet again at 12.00 hours on 
Tuesday, the 27th October, 1987. • 
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FORTY-FIRST SITTING 

The Committee met on Tuesday, the 27th October, 1987 from 
12.00 to 12.45 hours. ' , 

\ 
PRESENT 

Kuman Kamla Kumari-Chairman 

MEMBERS 

Lok Sabha 

2. Shri Ajoy Biswas 
3. Shri Ajitsinh Dabhi 
4. Shri Sharad Dighe 
5. Shti Mahendra Singh 
6. Shri Sriballav Panigrahi 
7. Shri P. M. Sayeed 
8. Shri S. B. Sidnal 

Rajya Sabha 

9. Shrimati Sudha Vijay Joshi 
10. Shri K. Gopalan 
11. Dr. H. P. Sharma 

SECRETARIAT 

1. Shri G. S. Bhasin-Chief Legislative Committee OfJicer. 

The Committee took up for consideration Memoranda Nos. 168 
to 172 relating to the following Corporations/Company etc. consti-
tuted by the Central Government and the State Government. 

The Tripul'a Sm.all Industries Corporation Ltd. Agartala-

Memorandum,. No~ 168 

2. The Committee noted that the non-official Directors of the 
Tripura Small bldustries Corporation Ltd. were paid Rs .. 50/- per 
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Board meeting besides travelling allowance which was covered by 
Llle 'compensatory allowance' as defined in Section 2 (a) of the 
Parliament (Prevention of Disqualification) Act, 1959. The main 
functions of the Corporation were. to advise, assist, finance, protect, 
and promote the interest of, small industries in Tripura. The busi-
ness of the Corporation was managed by the Board which was thus 
exercising both executive and financial powers. Hence the Com-
mittee felt' that the non-official Directors of the said Corporation 
should not be exempted from d.squalification for being chosen as, 
or for being a member of Parliament. 

Tripura IndustriaZ Development C0rp0t04tion Limited-
(Memorandum No. 169) 

3 .. The Committee noted that the non-ofticial Directors of the 
Trip-ura Industrial Development Corporation Ltd. were paid a fee 
of Rs. 50/- per board Meeting which was not covered by the 'com-
pensatory allowance' as defined in Section 2 (a) of the Parliament 
(Prevention of Disqualification) Act. 1959. The main functions of 
the Corporation were to promote. establish and execute industries, 
projects or enterprises for manufacture and production of plants, 
machinery etc. for industrial development of Tripura. As su~h the 
Corporation exercised. both executive and financial pow~rs. Hence 
the Committee felt that the non-official Directors of the said Corpo-
ration should not be e.rernpted frem disqualification for being chosen 
as, or for being a member of Parliament. 

Tripura Jute Milb Limited-(Memomndum No. 170) 

4. '!be Committee noted that the non-official members of the 
Tripura Jute Mills Limited. were paid sitting fee of Rs. SO/- per 
day besides actual travelling allowance. The payment of sitting ,fee 
was DOt covered by the 'compensatory allowance' as defined in 
seetion 2(a) of the Parliament (Prevention of Disqualification) Act, 
1959. The main functions of the Tripura Jute Mills Limited were 
to mana .. the business of tbe Company and to earry on the business 
of Spinners, weavers, manufacturers, balers and passers of Jute. 
jute cuttings, etc. As such, the Company exercised both executive 
and financial powers. H~ce the Committee felt that the non-ofBcial 
members of the said Company should 'nOt be e:eemptcd from dis-

, qualification for being chosen as, or for b«Ung a member of Parlia-
ment. 
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Export-Import Bank of In.d.4 (Ministry of Finatnce)-

(M emorandum No. 171) 

5. The Committee noted that the non-official Directors of the 
Export-Import Bank of India were paid actual air' fare, room· rent 
besides sitting fee @ Rs. 150/- per board meeting and Rs. 75/- per 
Committee meeting and halting expenses upto. Rs. 125/- per day. 
The payment of 'sitting fee' was not covered by the 'compensatory 
allowance' as defined in section 2 (a) of the Parliament (Prevention 
of Disqualification) Act, 1959. Moreover, the Board of Directors 
exercised both executive and financial powers as the general 
superintendence of the affairs and management of the business of 
the Bank were vested on the Board of Directors. Hence the Com-
mittee felt that the non-official Directors of the Exim Bank should 
not be exempted from disqualification for being chosen as, or for 
being a member of Parliament. 

Deposit Insurance and Credit Guarantee Corporation 

(Ministry of Finanee)-

(MemoranUtun No. 172) 

6. The Committee noted that the non-official Directors of the 
Deposit Insurance and Credit Guarantee Corporation were paid 
actual air fare, room rent besides sitting fee @ Rs. 150/- per board 
meeting and halting expenses upto Rs. 125/- per day. The payment 
of sitting fee was not covered by the 'compensatory allowance' as 
"!efined in section 2 (a) of the Parliament (Prevention of Disquali-
fication) Act, 1959. Moreover, the Board of Directors exercised both 
executive and financial powers as the general superintendence of 
the affairs and management of t.he business of the Deposit Insurance 
and Credit Guarantee Corporation were vested in the Board of 
lJireetors. Hence the Committee felt tliat the non-oflicial Directors 
r}f the said Corporation should not be exempted from disqualification 
for being chosen as, or for being a member of Parliament 

The Committee then adjourned. 
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FORTY-THIRD SITTING 

The Committee met on Monday, the 4th January, 198r8 from 15.00 
to 16.00 hours. ' 

PRESENT 
Kumari Karola Kumari-Chainn4n 

MEMBERS 

Lok Sa.bha 

2. Shri Ajitsinh Dabhi 
3. Shri Mahendra Singh 
4. Shri Sriballav Panigrahi 
5. Shri Ba1ram Singh Yadav 

Ra.;ya Sabha 

6. Shri Soban La! Dhusiya 
7. Shrimati Sudha Vijay Joshi 
8. Shri K. Gopalan 
9. Dr. H. P. Sharma 

SECRETARIAT 

1. Shri G. S. Bhasin-Chief Legislative Co.mmittee OfJicer 
2. Shri O. P. Chopra-Senior Legislative Committee Of.ficef' . .. 

2. The Committee took up for consideration 5 memoranda 
(Nos. 173 to 177) relating to the following Boards/Corporations etc. 
constituted by the Central and State Governments:-

The Tripurg Press Accreditation Committee (Tripura.)-
Memorandum No. 173 

3. The Committee considered the particUlars of the Tripura .Press 
Accreditation Committee and desired that further information on 
the following points might be called for from the State Govern-
ment for their consideration:-
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(i) Actual rates· of T.A., D.A., Sitting fee, Conveyance allow-
ance etc. admissible to .. the non-official members ofTri-
pura Accreditation Committee (including that admissible 
to non-official members residing out of Station). 

(ii) Other facilities given'to the members of the Committee. 

Tripura Board of Wakfs (Tripura)-
(Memorandum No. 174) 

4. The Committee noted that the non-official members of the 
Tripura Board of Wakfs were paid only reimbursement of TA equal 
to double the actual Bus fare and DA @ Rs. 32/- which are covered 
by the 'compensatory allowance' as defined in section 2 (a) of the 
the Parliament (Prevention of Disqualification) Act, 1959. The 
main functions of the Board were to administer the Wakfs institu-
tions and to maintain the Wakfs propedly besides granting loans, 
raising funds and executing schemes for development of Wakfs and 
trusts. As such the Board exercised both executive and financial 
powers. Hence the non-official members of the Board should not 
be exempted from disq'Ualification for being chosen as, or for being 
a member of Parliamen.t. 

KeraZa State Coconut Development Corporation (KeraZa)-
(Memorandum No. 175) 

4. The Committee noted that only the Chairman of the Kerala 
State Development Corporation was paid an honorarium of Rs. 750/-
per month besides provision of car and other facilities. The pay-
ment of honotarium was not covered bv the 'compensatory allow-
ance' as defined in section 2 (a) of the Parliament (Prevention of 
Disqualification) Act, 1959. The main functions of the Corporation 
were to develov Coconut Industry by prOviding technical, financial 
and ancillary facilities through terms loans, share participation or 
'~., furnishing of guarantees and also be appoint staff for that pur-
pose. As such the Corporation exercised both executive and finan-
cial powers. Hence the non-official Directors of the Corporation 
including the' Chairman should not be exe.mcpted from disqualifica-
tion for being chosen as, or for being a me'mber of Parliament .. 

Kerala Agro Machinery Ccrrporation Limited (Kerala)-
(Memo'randum No. 176) 

5. The Committee noted that the non-official Directors of the 
Kerala Agro Machinery Corporation Limited were paid sitting fee 

.. 
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of Rs. 75/- per sitting besides TA and Hotel expenses and Chairman 
was also paid honorarium of Rs. 750/- p.m. The payment of sitting 
fee and honorarium were not covered by the 'compensatory allow-
ance' as defiDed in section 2.(a) of the Parliament (Prevention of 
Disqualification) Act, 1959. The main functions of the Corporation 
were to promote, establish, administer, own and run industri~ and 
facilities for the manufacture of Agriculture implements, Agricul-
ture machinery and other material and equipments which would 
hold the growth and modernisation of agriculture, animal 
husbandry, poultry, dairying and fisheries. As such the Corporation 
exercised both executive and finanCial powers. Hence the nOD-
official members of the said Corporation including the Chairman 
should. not be exempted from disqualification for being chosen a'3, 
or for being a meinber of Parliament. 

Export Credit Guarantee COTp~Tation Of India Limited 

(Mi~T1f of Commerce)-(Memorandum No! 177) 

6. The Committee noted that the non-official Directors of the 
Export Credit Guarantee Corporation of India Limited were paid 
~sitting fee' @Rs. 100/. per sitting, besides DA @Rs .. 200/, and local 
eonveyance allowance @ Rs. 40/- per day which were not covered 
by the 'compensatory allowance' as defined in section 2 (a) of the 
Parliament (Prevention of Disqualification) Act. 1959. The main 
functions of the Corporation being to encoW'age, facilitate and 
develop trade between India and other countries by providing insur~ 
ance to exporters in respect of risk of non-payment and to provide 
financial help besides employing persons were executive and finan-
cial in nature. Hence the non -official Directors of the said Corpo-
ration should not be exempted from disqualification for being chosen 
as or for being a member of Parliament. 

The Committee then discussed their future 'programme and de .. 
cided to meet again at 16.00 Rours on FridaYt the 22nd January, 
1988. 

The Committee then adjourned. 
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FORTY.FOURTH SITTING 

!he C~ttee met on Monday, the 25th January, '1988 from 15.00 
to 1~.40 hours. 

PRESENT 

Kumari Kamla Kumari-Chairman 

MEMBERS 

Lok Sabha 

2. Shri Mahendra Singh 
3. Shri Sriballav Panigrahi 
4. Shri Balram Singh Yadav 

Rajya Sab.ha 

5. Shri Sohan Lal Dhusiya 
6. Shri K. Gopalan 
7; 8hri Puttapaga Radhakrishna 
8. Dr. H. P. Sharma' ; 

SECRE'l:AlUAT 

1. Shri G. S. Bhasirt-Chief Legislative Co.mmittee Officer 

2. Shri Swaran Singh-Officer on Special Duty 

The Committee took up for consideration 5 memoranda (Nos. 178 
to 182) telating to the following Committees/Board etc. constituted 
by the Central and State Governments:- • 

• • Board of Meghalaya Industrial Development Corpo-ration Ltd~ 
(MeghaZaya)-.(Memorandum No. 178) 

. 3. The Committee noted that the non-official Directors of the Board 
of Meghalaya Industrial Development Corpor~tion Ltd. were paid 
.sitting fee and TA and Chairman was also paid an ~onorarium. of Rs. 750/- p.m. The payment of "sitting fee"· and "hon,or~ri\lm" ·were 

37 



nolo covered by the 'compensatoryallowance' as defined in section 
2 (a) of the Parliament (Prevention of Disqualification) Act, 1959. 
The business of the Compariy was managed by the Board. The 
functions of the Board were also. to promote, establish and execute 
industries which were likely to promote or advance the Industrial 
Development of Meghalaya. As such the Corporation exercised 
both executive and financial powers. Hence, the non-oftlcial Direc-

. tQl1t .of, ~e Board. (including Chairman) s~ouLd not ,be 'e~pted 
"b-oni'"diiqu8iifica:tlon for being chosen· as., or for being a member.,of 
. Parliament. 

Steering Committee faT the lsla:nd Development Authority 
(Planning Commission)-(M~41idum No. 179) 

4. The Conunittee noted that the non-official Members of the 
Steering Committee were paid TA' and DA as admissible to Grade 
I Officers of the Government of India (Maximum DA Rs. 75/-) 
which were covered ;'by the 'compensatory allo\\1anc~ as-defined in 
3eCti9D 2 (a) of the Parliament (Prevention ofDisqdaliftcatibn) Act, 
1959. The functions of the Steering Committee Were· to identify 
programmes and to advise on working out the· im-plementation stra-
tegy for development of the Islands. As such, the fuDctio~ were 
advisory in nature. Hence, the non-official members of the sieering 
Committee should be ezempted frOm diiquattftctt1ion - for beiDg 
chosen as, or for being a member of Parliament. 

IsZa1ld DeveZDpment Authority (Planning Com.mis'ion)-
(Memorandum No. ISO) 

. 5~1'he ·eoiDiriittee"noted that the· 'non-o'ftldal rile~rs of the 
Island Development Authority were paid T AIDA' as admiSSible to 
Grade I Officers of the Government at India (maximum DA Rs. 751-) 
which were covered by the 'compensatory allowance' asdeftned in 
Section 2{a) of' the Parliament (Prevention of Diit[dalllltitRm) 
Act, 1959. The main functions of the Island Development ·Autho. 
rity were to decide on policies and programmes for an iDtepted 
deVelopment of Islands keeping in ,view, all aspects of envitonmental 
protection as" weU as the ·speciar technieal and'isclentiflc require-
ments of the. I~lands and. to review progress of. implementati0!land 

. :tm~ct of the· programmes of deVelopment. :The functions were 
thus b~sically advisory in nature and hence the non-oftlcial mem-
bel'$ of the- authority should be e#mpted fro~ disqua1..iftcation. for 
being chosen as, or for being a me,mber of Parliament. 
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Panel of Industrial. Economists (Planning Commission) 
(Mem.orandum No. 181) , 

6. The Committee noted that the non-official members of the Panel 
of Industrial Economists were paid TA and DA as admissible to 
Grade I Officers of the Governmen.t 0'[ India (Maximum DA Rs', 751-) 

: which ~ were covered by the 'compensatory allowance' as' defined in 
section 2 (a) of the Parliament (Prevention of Disqualification) Act, 
1959. The main function of the Panel being to review the state of 
the industrial ecommy was advisory in nature. Hence the non-
official members of the said Panel slumld be, exempted 'from cps-
qualification for being' chosen as, or for being a member of Parlia-

~ ment. 

Advisory Committee on Hill Area for the Seventh Plan 1988-90 
(Planning Commission)-(Memorandum No. Id2) 

7 . The Committee noted that' the non-official me~rs of the 
Advisory Committee on Hill Areas for the Seventh Plan were paid 
TA and DA at the rate admissible to Grade 'I Officers of the Gov-
ernment of India (Maximunl DA Rs. 75/-) which were covered by 
the 'compensatory allowance' as defined in isel.-tkm2(a) .of-the Par-
liament (Prevention of Disqualification) Act, '1959. The , main func-
tions of the Commitree' being to advise on matters relating to plan-
ning for socio-economic development of the hill areas \vere advisory 
in nature. Hence' the non-official 'members -of the"'sand, ,Advisory 
Committee should be exempted from disqualification for being 

. chosen as, or for being a member of Parliament. 

The Committee then discussed their , future programme and 
~d to meet 4g(rin as 15.00 hours on Monday, the 15th Fe_bmary, 

-"'1M8 .. , ' 

The Committee then adjourned. 
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FIFTY-FOURTH SI'ITING 
The Committee met on ThW'Sday, the 1st December, 1988 from 

15.00 to 15.30 hours. 

PRESENT 

Kumari Kam1a Kumari-ChaiTm4n 

MEMBERS 

Lok Sabha 

2. Shri Ajitsinh Dabhi 
3. Shri Sharad Dighe 
4. Shri Sriballav Panigrahi 
5. Shri Balram Singh Yadavl 

Rajya Sabha 

6. Shrimati Sudha Vijay Joshi 
7. Shri Puttapaga Radhakrisbna 

,I. Shri Swam Singh--01Jicer on Special Du.ty 

The Committee took up for consideration their draft Seventh 
Report and adopted it. 

? The Committee decided that the Report might be presented. 
to Lok Sabha on 6th December, 1988 and also laid on the Table 'of 
Rajya Sabha on the same day. . 

3 .. The Committee authorised Shri SharBd Dighe, M.P. and in his 
absence Sri Sriballav Panigrahi, M.P. to present the Report to Lok 
Sabha on their behalf. 

4. The Committee also authorised Shri Puttapaga Badbalaisbna 
and in his absence Shrimati Sudha Vijay Joshi, M.P. to lay the 
~ on the .Table of Rajya Sabba. 

5. The Committee then discussed their future programme and 
decided to meet again on 21st December, 1988. 

The Committee then adjourned. 
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